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domestic prices showed a sharp rising trend.
The domestic production of sugar in the 1994-
95 and 1995-96 Sugar Seasons had been
relatively high. Also, the prevailing
international and domestic prices of sugar did
not result in any significant imports of sugar in
1994-95,1995-96 and 1996-97 Sugar Seasons.
The domestic production has been below the
country's requirement in the 1996-97 and 1997-
98 Sugar Seasons. Moderate imports of sugar
have come in during the 1997-98 Sugar Season,
which have helped in moderating the rising
prices for sugar have been sharply declining,
and in order to ensure that, in future, the
demestic industry is not adversely affected by
cheap imports, with effect from 28.4.98
Ministry of Finance has notified the imposition
of an Import duty. The free sale prices of sugar
in 1996-97 and 1997-98 Sugar Seasons have
maintained a level which yielded the Sugar
Industry reasonable profits.

Import of Wheat

309. SHRIN.R. DASARI:
SHRIJALALUDIN ANSARI:

Will the Minister of FOOD AND
CONSUMER AFFAIRS be pleased to state:

(a) whether it is a fact that Government have
decided to import 1.5 million tonnes of wheat
to meet the shortfall in the production during
the current year; and

(b) if so, the reasons for the fall in the
production and the details of proposed import
of wheat, country-wise alongwith rates?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CONSUMER
AFFAIRS (SHRI SATYA PAL SINGH
YADAV): (a) and (b) Yes, Sir. Due to untimely
rains during the sowing season, the Ministry
of Agriculture had initially estimated that the
production of wheat during the current Rabi
Season was likely to be 64.51 million tonnes
as against the production of 69.27 million
tonnes last year. Government has, therefore,
decided to import upto 20 lakh tonnes of wheat,
of which STC has finalised contracts for import
of 15 lakh tonnes of wheat from Australia
@US$ 142.50 PMT FOB during 1998-99.

[RAJYA SABHA]
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Prodcurement and Supply of Wheat and
Rice

310. SHRI A. VIJAYA RAGHAVAN: Will
the Minister of FOOD AND CONSUMER
AFFAIRS be pleased to state:

(a) whether Government have taken any
decision to sell the wheat and rice procured by
FCT within the State from where it is purchased;

(b) if so, the reason therefor; and

(c) what are the steps taken by Government
to ensure the supply of rice and wheat through
PDS in States which are facing foodgrain
shortage?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CONSUMER
AFFAIRS (SHRI SATYA PAL SINGH
YADAYV): (a) No, Sir.

(b) Does not arise.

(c) The monthly quotas of foodgrains (rice
and wheat) under TPDS are more or less fixed,
and are repeated month after month. Any
demand of States/UTs. for additional allocation
over and above TPDS quotas is considered by
Central Government on the basis of past lifting
of foodgrains in the State/UTs and availability
of foodgrains stocks in the Central Pool. As far
as possible, the requests for additional
allocations are considered favourably.
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Foodgrains Damaged in the FCI
Godowns

312. MISS SAROJ KHAPARADE: Will the
Minister of FOOD AND CONSUMER
AFFAIRS be pleased to state :

(a) whether it is a fact that a substantial
quantity of foodgrains are damaged due to cut
and torn bags in the godowns of FCI in the
country;

(b) if so, the details of the foodgrains
damaged due to that factor during the last three
years, year-wise; and

(c) what remedial measures Government
propose to take in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CONSUMER
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AFFAIRS (SHRI SATYA PAL SINGH
YADAV): (a) No, Sir. No damage to foodgrains
is reported in the godowns of FCI due to cut
and tom bags.

(b) Does not arise.

(c) The grains spoiled due to cut and torn
condition of the bags are not allowed to get
damaged. The same are fillied in the bags after
cleaning wherever necessary and the torn bags
are stitched/repaired on the spot before further
handling.

IAS Officers on Deputation in FCI

313. SHRI AMAR SINGH : Will the
Minister of FOOD AND CONSUMER
AFFAIRS be pleased to state:

(a) the number of L.A.S. officials working in
F.C.1, and since when each has been working
there;

(b) the normal term for I.S.A. officials' on
deputation in Public Sector Undertakings and
how many of them have crossed that term and
the reasons for extending the period of their
posting in F.C.I.; and

(c) by when such officials are proposed to
be sent back to their parent cadre; and if not,
the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CONSUMER
AFFAIRS (SHRI SATYA PAL SINGH
YADAV): (a) Presently, there are eleven (11)
IAS officials on deputation with the Food
Corporation of India. The details are as per
Statement (see below).

(b) and (c): The normal term of deputation
of I.A.S. officials to FCI is as follows:—

For Chairman —  3years
For Managing Director ~— 2 years
For Zonal Manager/S.RM. — 5 years
For Joint Managers —  3years

None of the officers, presently working in
FCI, has been granted any extension of
deputation tenure.



